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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH, KOLKATA
A IND. 3@/193]7/013
PARTICULARTS OF THE APPLICANTS:

1. MAMATA MAITY, DAUGHTER OF LATE Byomkesh Maity, aged
about 56 years, residing at Word no. 11, Chandipur, Malancha,
Rakhajungle, Kliaragpur,ADistrict - Paschim Medinipur, Pin 721301,

West Bengal.

3 2. SRI KALOL MAITY; SON OF LATE Byomkesh Maity, aged about

54 ﬂyears, residing at Word no. 11, Chandipur, Malancha,
Rakhajungle, Kharagpur, District - Paschim Medinipur, Pin 721301,

West Bengal.

3. SRl BA_SUDEV MAITY, son of late Byomkesh Maity, aged about
50 years residing at Word no. ]'.],. Chandipur, Malancha,
Rakha;ungle, Kharagpur DlSt’rlCt - Paschlm Medmlpux Pin 721301,

West Bengal.

R APPLICANTS

VER S US

i " Union of India, through the General Manager, South Eastern
| “Railway, Garden Reach, Kolkata 700 043 '

"Iii). The Workshop Personnel Officer, South Eastern Railway,
.' Kharagpur, District ~ Paschlm Medmlpur 721301
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ii)  The Assistant Personnel Officer (W/S), South Eastern Railway,
Kharagpur, 721301
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CENTRAL ADMINISTRATIVB TRIBUNAL
KOLKATA BENCH

O.A/350/193/2019 : : Date of Order: 15.02.2019
M:A/350/104/2019

Coram: Hon’ble Mr, AK. Patnaik, Judicial Member

Mamata Maity & Ors —vs-S.E Railway

For the Applicant(s): Mr. A. Chakraborty, Counsel
' ' Ms. P. Mondal, Counsel
For the Respondent(s): Mr. A. K Banerjee Counsel

ORDER (ORAL)
A.XK. Patnaik, Member (J):

Heard Mr. A. Chakraborty, Ld Couﬁsel for the applicants. Mr. Chakraborty

i =¥ "‘\h
submitted that he has alre%d“}sent co ywofthe 0. 1&" ohg with annexures, to the
, 2 .

3. M.A.No. 104/2019 filed for joint prosecution of this case is allowed and

disposed of accordingly.

ThlS O A. has been filed under Sectlon 19 of the Admmlstratlve Tribunals

» ‘.'Act 1985 w1th the following prayers:

" “a) An order do issue directing the respondents to release 1/3 Share

- of PF of Smt. Puspa Rani Maity (Since deceased) in favour of the
applicants since their mother died without receiving the 1/3* Share
PF.

b) Leave may be granted to file this Orlgmal Appllcauon ]omtly under
Rule 4(5)(a) of the CAT Procedure Rule 1987.”
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5. Briefly stated, the case of the apphcants as submitted by Ld Counsel is that

: the apphcants are the siblings of Late Kalyan Sankar Maity, Ex-Techn1c1an Grade

I, working under S.E Rai!way. The mother of the applicants, Puspa Rani Maity,
who was alive at the time of death of Late Kalyan Sankar Maity, was inforrhed by

the tespondent authorities that she had not submitted claim and that the portion of

" unmarried daughter of the deceased employee is only to be made by keeping the

widow mother’s share pending for payment on cleirn. The mother of the applicants
made-a request on 21.02.2016 to WPO for furnishing claim papers so that she can
fill up the same in order to process her case for payment of 1/3% share of PF but
unfortunately she died on 15.06. 2016 .Ld. ,Counsel for the applicant submltted that
as per the PPO of Puspa Ra‘%‘{Malth\ ihe ng :’géﬁ pi}ﬁe applicants are recorded as
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1ssued to Respondent Nb\*»s.z\to cgnsfé!"r;gh“éﬁ'@preseﬁtat'on of the applicants as at
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6. Having heard Ld. Counsel for both the parties, without going into the merit

| of the matter, I dispose of this O.A. by directing Respondent No. 2 to consider the
j .f.rie}ﬁlrjes;entation of the .applicants uﬂder Annexure-A/6, if the same has been filed
andls pendin-g for consideration, end pass a reasoned and speaking order as per
. ru[es and r~regulations within a period of six weeks fr_om-the date of receipt of copy
.‘ of this order. It is made clear that if after such consideration the _grievénce of the
glapplicénts is found to be genuine e.nd they are otherwise eligible then expeditioﬁs

l steps be taken to give them the share of the PF, as claimed by them, within a
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‘. further period of six weeks. I make it clear that if in the meantime the said

representation has already been disposéd of then the result thereof be

communicated to the applicants within a period of two weeks.

7. With the aforesaid observation and direction, this O.A. stands disposed of.

No costs.

8. As prayed for by the Ld. Counsel for the applicants, copy of this order, along
with paperbook be transmitted to Respondent No. 2, by Speed Post, for which, he

- undertakes to deposit the cost with the Registry within a week.

#7%

9. Copies of this order be handed over ,t,o'th'e-Lq: Counsel for tlge parties.
S ) f“.-r RLLSNAN

H, (A.K Patnaik)
%’A Member(J)
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